New Delhi this the 3rd day o7t June, 188

Hon’ble Shri S.P. Biswas, Member(A)

Smt. Raj Kumari bevi,

Widow of late Sh. Baij Nath,

R/oc B-17/378, Sector-3,

Rohini, New Deihi. se s

(through Sh. H.C. Sharma, advocate)

VEersus

1. Union of India thiough
Ssecretary, .
Ministry of Home AffTaiirs,
North Block, New Delhi.

2. Commissioner of Police,
Delhi Police Hagirs.,
I.P. Estate, New Delhi. s

{through Sh. Ajesh Luthira for Ms. Jyots
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